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CENTRAL AOniNISTRATIVE TRIBUNAL

PRINCIPAL BENCH; NEW DELHI

R.A. N«. 51/94

O.A. N«. 1414/92

N«u Delhi this Iflth Day af Fsliruary 1994

The Han'Nla Nr. 3.P. Sharaa, NsaNer (3)
Tha Han'Nls Nr. B.K. Sinih, nanNer (a)

Shci D^fl* Sharnst
San af Shri Haci Nahan Sharaa,
202-A, ShahzaNi NanNi*
Afra'2B2001•

Shri A.N. Kapaar,
San af Late Shri K.G. Kapaar»
C-9, Naw Afra,
Afra-28205. Applicant

(By ANvaaata :

Uarsus

1. ^nlan af InNist
7 thrau^h tha Searatary,

niniatry af Camrauniaatians,
Sanahar Bhauan»
Naw Dalhi-110 001.

2. Telsaan BaarN,
thraufh its Chairman*
Telaaam BaarN* Sanahar Bhauan,
Naw Delhl-110 0 01.

^ 3. Diraatar General
^ Dapartaant af Telaaammuniaatian,

Sanahar Bhawan*
Naw Delhi. ••• Raspanaenta

(By ANvaaata : f )

ORDER

Han'Nle Wr. 3.P. Sharaa. WeaNer (3)

The review appliaante have aaufht review

^f>the araer NataN 19.4.1994. At tha time when the

juafeaent was aeliverea nane appaaraa far the appliaanta,

hawever* Shri P.P. Khurana, Caunsel far the raspanaents

appearea. Taaay when the review was taken nane appaaraa

Car the review appliaanta. Tha review applicatian,

therefara, was listsa aefare the Banah taaay. Instaaa
.... 2.
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• fivinf pass swat twics nsne appsarerf fat the tfivieu

applisants. In Para A48, the review applieants have

seufht re-heatini hut that sppsrtunity have net heen

availed ef hy the review applisants* When the natter has

heen fixed fsr hsarin§ tsday* In view ef the fasts and

sirsunstansss snly the sppertunity ts hear nas soufht

and sinse nane appeared far the review applisants, the

review applicatisn dees net lie. There is ns ether prayer

aads in the review applisatisn. The ether fteunds taken

have dean fully seneidered in the judfeneht under le view*

The review applisatisn therefare, is dienieeed.

(B.K. Sinfh) Sharna)
neaher (A) Meaher (3)

♦nittal*
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